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CENTRAL ADMINISTRATIVE TRI
PRI ivfC .T PA!.. BEMC H, NE WOjE !,. HI

OA NO. Z.^!03/200?

TJ-iis the Tt.h day of October., 2002

H9N • 8!. E S H. KIJ I.. DIP SING H, MEMBER ( J )

1. Jltender Kumar

2. K., V.fiavis

3. Surender Kumar

4. Ra?« K'ath

5<. . Bi ndeshwarPrasad

6. Raj Kumar

7. Poor an Ma i Jaga.

8. Brlj Lai Sharrna:

9. Mahesih Kumar

1 0. J uga 1 K1 s to r e-

II. Ram Kumar

All C/o Jitsnder Ksjgisr
S/o Shri Ambika Prasad
House No,. ! ?4

La.vrrri Vihar

New Delhi 'nOfiSS.,

(gy Advocate,' Dr. 8urat Singh with
Ms. Marnta Rani }

Versus

1. LJnion of India

Th rou g h Seo r e t a r y ^
Mi n i str y o f Chemi oa 1 s & Per t i 11 ssr s-
Shastri Bhawan^
New Oelhi ..

7. Secretary
Department of Chemicals & Petrochemicals.
Ministry of Chemicals -& Ferti litersj
Shastri Bhawan

Nbw Delhi.

3. Member Secretary
National Pharmaceutical Pricing Au thority ( NPf'A >
Ministry of Chemicals a Fertili:?ers.
2 / 2 I , J h a n d e wa 1 a n f- .y t.
Civil Line.,

New Oelhi.
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By Sh. Kuldip Singh, Member (J)

This OA has been filed by the applicants seeking

direction to the respondents to regularise their services. As-

tte representations filed by the applicants have not been

disposed of, so I think this OA can be disposed of at tiisis-

•5t3ge by directing the respondents to dcjcide the

representation of the applicants by passing a reasoned ajid

speaking order within a period of 3 months from the date of

receipt of a copy of this order,

2,. In view of the abov6/j OA stands disposed of..

sd'

( KiVlDIP SIN3H )
ivjernber (J)


